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IU. "mat at page 2, lines 12-13, the words
'in a Faculty of, or in a college maintained

Sutlej and in seeing that this reservoir—we
are going to bring it right down to the very

minimum this year—and taking the amount of by, the University' be deleted."

wa:er that is available between these two, the .

table is drawn up which gives the best result 11. "That at page 2, lines 12-13, the
both from the point of view of irrigation and words ‘'a Faculty of, or in a college
of power. maintained by,' be deleted."

12. "That at page 2, line 16, for the
words 'Banaras Hindu University' the

words  'Kashi  Mahavidya-laya'  be
THE BANARAS HINDU UNIVERSITY substituted.”

(AMENDMENT) BILL, 1964— 1 Continued .
13. "That at page 2, after line 16, the

THE DEPUTY CHAIRMAN: We shall following be inserted, namely:—
now t.ake up clause by clause consideration of (k) 'Visitor' me.ans the President of
the Bill. India™

Clause 2—Substitution — of new section for

section 2 SHRI M. P. BHARGAVA: Madam, I
move:
SHRI R. P. N. SINHA (Bihar): Madam, |
move; 105. "That at page 1, lines 7-8, for
the words, figures and brackets 'In
7. "That at page 1, lines 7-8, for the the Banaras Hindu University Act,
words 'In the Banaras Hindu University 1915 (hereinafter referred to as the
Act, 1915 (hereinafter referred to as the principal Act), for section 2, the
principal Act), for section 2/ the words 'For words and figure 'For section 2 of
section 2 of the principal Act' be the principal Act' be substituted."
substituted'."
106. "That at page 2, for line 16,
[This amendment also stood in the names the following be substituted
of Shri G. S. Pathak, Shri M. P. Bhargava, namely:—
Shri Akbar Ali Khan, Shri P. K. Kumaran and . . .
Shri M. M. Dharia.] '(1) 'University' means,—
. (i) before the commencement of the
DR. TARA CHAND (Nominated): Banaras Hindu University
Madam, I move: (Amendment) Act, 1965, the Banaras
8. "That at page 1, lines 7-8, the words Hindu University; and

and brackets '(hereinafter referred to as the

a D (ii) after such commencement, the
principal Act)' be deleted."

Madan Mohan Mala-viya Banaras

9. "That at page ,2, after line 6, the University."
following be inserted, namely : —
'(ff) 'principal Act' means the Banaras The questions were proposed.

Hindu University Act, 1915;

(fff) 'Reactor' means the Governor of SHRI M. C. CHAGLA: Madam, lf_lt 18

the State of Uttar Pradesh:" acceptable to the House, if you will kindly

’ take up the amendments of which notice has

been given later, from 104 onwards, which

suggest the name of Madan Mohan Malaviya

University, if these are carried, then the others
would lapse.
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PROF. M. B. LAL: Madam, I beg to submit
that when that clause is under consideration,
all amendments should also be taken into
consideration and not t>hat if a particular
amendment is carried the others would
become redundant.

SHRI M. C. CHAGLA: I do not like to be
unfair to him or to the House. I only said that
if this is carried, the others would lapse.

PROF. SATYAVRATA  SIDDHAN-
TALANKAR: They are all independent
amendments and they should be put to vote.

THE DEPUTY CHAIRMAN: Numbers
105 and 106 are Mr. Bhargava's amendments.

SHRIM. C. CHAGLA: What I said it ihis is
carried, the rest would lapse.

THE DEPUTY CHAIRMAN: We shall go
in the order, Mr. Chagla.

SHRI R. P. N. SINHA: Madam Deputy
Chairman, I must admit at the outset that after
hearing the hon. ; Education Minister I feel
slightly demoralised in the sense that only the
other day I had, a talk with the hon. Minister
and I told ton about my amendment, and he very
enthusiastically supported it; but obviously it
seems to have given a second thought to the
matter and has come to the conclusion that the
amendment put by Mr. Bhargava should be
accepted by him. I know that the Education
Minister keeps his mind open, and I am fully
confident that after he has heard me and the
other hon. Members of the House on this
amendment, he will give a third thought to the
matter and he will come to the conclusion that it
would be in the interest of the university to let
the name which is there continue. When 1 say
the name that is there. I mean Kashi Vish-va
Vidyalaya which is a sub-name given by
Malaviyaji to the university, and it is already
there. That name is
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tnere, and therefore tf is only with a view to
maintaining the continuity of the name that I
have brought in this name. As I have said, the
original conception or idea of Malaviyaji was
to name the University as Kashi Vishwa
Vidyalaya. I might say that I heard it from the
horse's own mouth. That i to say, in 1927
when Malaviyaji came to Bihar in connection
with electioneering) for the Swaraj Party along
with Lajpat Raiji, some of us met him, he was
our guest; and he told us that he wanted the
University to be named as Kashi Vishwa-
Vidyalaya, but on the insistence of Dr. Annie
Besant he had to change the name. But still he
kept it a, the alternative name and that is why
it occurs on the seal of the University. That is
one of my reasons why I brought forward this
amendment. I have the greatest respect for
Malaviyaji, in fact, I was very much devoted
to him, and I would be the last person to say
that his name should not be included in the
name of the University, but I do really feel
that we are having too much of personality
cult in this country. We have even tea-shops
and bidis named after Gandhij i and
Jawaharlal- Nehru. Our Education Minister is
a very widely travelled person, a person of
very wide knowledge. I would ask him
respectfully how many universities in the
world are named after individuals?
(Interruptions) 1 do feel that there is
something in a name, there are memories and
sentiments attached to it. But that is all the
more reason why I would insist, or I would
urge upon the hon. Minister and the House to
accept my amendment because the name of
Kashi Vishwa Vidyalaya was very dear to
Malaviyaji himself. Therefore, I would request
the hon. Education Minister to reconsider the
matter. I commend my amendment to  the
acceptance of the House.

PANDIT S. S. N. TANKHA (Uttar
Pradesh"): One word, Madam. A consolidated
list of amendments has been circulated to us
and that list we have before us.  But I find
that vou
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are giving the numbers of the amendments
from lists 1, 2, 3, 4 and 5. Would it not be

better to kindly go .

THE DEPUTY CHAIRMAN: Do you have
the other list also? A supplementary list has
been circulated to the Members.

PANDIT S. S. N. TANKHA: Not here. We
did get them but we have left that at home.

THE DEPUTY CHAIRMAN: Have you not
brought it here? Here you have a copy. We
have circulated the supplementary list also.
Some of the mors may not have brought them.
But what is your point now that you have the
supplementary list?

PANDIT S. S. N. TANKHA: I am not
speaking about the supplementary list. I am
speaking of the fact that a consolidated list of
lists Nos. 1. % 3, 4 and 5 ha, been circulated,
which is before me. But we have not got the
particular lists, Nos. 1, 2, 3, 4 and 5. If you
can kindly proceed with the amendments
according to the consolidated list, it would
facilitate matters.

THE DEPUTY CHAIRMAN: This is what
I have done. The consolidated list is before
me. [ am putting the amendments before you.
I am taking clause by clause and am doing it
in a c'onsolidated way and placing them
before the House.

PROF. M. B. LAL: Madam, as pointed out

THE DEPUTY CHAIRMAN:
Are you speaking on amendment No.
7?

PROF. M. B. LAL: I am speaking on Shri
R. P. N. Sinha's amendment.

Madam, Shri Sinha just pointed out that
while the University under consideration is
known under law as the Banaras Hindu
University, it is also popularly known as the
Kashi Vishwa Vidyalaya. The seal of the
Uni-
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versuy Dears Doin me names, tne Banarag
Hindu University and the Kashi Vishwa
Vidyalaya. And by far the most important
founder of this University, Pandit Madan
Mohan Malaviya, wished it to be known as
Kashi Vishwa Vidyalaya. He consented to the
name of Banaras Hindu University because
Mrs. Annie Besant was insistent perhaps
because the college which was to be
incorporated and which was to form the
nucleus of this University was known a, the
Central Hindu College. I have my own sus-
picion, and I feel that in law we were forced
to .have it as the Banaras Hindu University
and- not as Kashi Vishwa Vidyalaya, because
the Indian. Legislature at that time was
dominated by the British. If it had been
dominated by those imbued with a modern
spirit, they would have chosen the name of
Kashi Vishwa Vidyalaya and would have
even persuaded Pandit Malaviya to stick to
his intentions that the University be called, in
law as well as in public, as Kashi Vishwa
Vidyalaya. Anyhow, as one connected with
the Banaras Hindu University for mora than
thirty years, I know that whenever Pandit
Malaviya used to refer to this University, he
used to call it by the name of Kashi Vishwa
Vidyalaya and say so with considerable force
because, to him, the word TCashi' meant too
much. Kashi has been the centre of our Indian
culture. In Kashi all those scholars who
wished to propound new ideas used to come
Ind propagate their ideas and those ideas
received national sanction only when the
scholars of Kashi recognised the validity of
those ideas. Kashi, thus, was not only a centre
to preserve our ancient Indian culture, it was
also a centre to promote the evolution of
Indian culture. And Pandit Malaviya felt that
he established this University in Kashi in
fulfilment of that very objective of Kashi.

Madam, I beg to submit that our learned
professor who was a teacher of many of my
friends and who could well be my teacher—I
mean Dr. Tara
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[Prof. M. B. Lai.] Chand—pointed out to
us that the word 'university' is derived
from the word 'universitas' which means
guild. We cannot doubt his knowledge.
But I beg to submit that at least in India,
university is understood to be a centre of
universal knowledge and that is why Pandit
Madan Mohan Malaviya chose to call this
University as Kashi Vishwa Vidyalaya and
that was why Dr. Rabindranath Tagore
called his institution a; Vishwa Bharati.
May I further beg to submit to you that the
Sanskrit word for "Guild" is "Nigam" and
not "Mahavidyalaya", and if we would
stick strictly to literal translation, we would
have to call all Universities as "Nigams"
and not as I"Mahavidyalayas".

Again, T would further submit to him
that whatever the literal translation of the
word "University" might have been, as
pointed out by another Member of th,
Rajya Sabha yesterday, the word
"Vishwavidyalaya" is being generally
used all over India for the word
"University".

DR. TARA CHAND: I am prepared to
accept "Visihwavidyalaya".

PROF. M. B. LAL: I am glad that Dr.
Tara Chandji is prepared to accept the
word "Viswavidyalaya" used by great
men like Pandit Madan Mohan Malaviya
and Rabindranath Tagore.

Madam, Prof. Ruthnaswamy, who,
again could have been my teacher if I had
been born in South India, wished us to
forget the past and wished the University
to be known as the University of
Varanasi. (InterruP'-tion by Prof. B. N.
Prasad) I do not regard my studentship in
the Banaras Hindu University in any way
a misfortune. That may be the idea of Dr.
B. N. Prasad.

PROF. B. N. PRASAD: I congratulate
you that you were in the Banaras Hindu
University; otherwise something worse
might have happened.

PROF. M. B. LAL: I am perfectly sure
that under the able guidance and
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inspiration of Pandit Madan Mohan
Malaviya [ developed my personality
much better than I would have developed
if T had joined any other University. I
hope the distinguished Professor of
History knows that the history of a nation
or an old institution cannot be started
afresh on a clean slate. Traditions do play
an important part in moulding the destiny
of a nation as well as that of an old ins-
titution. And, as I said before, while we
the members of the University are
required to mend our ways to see that the
objectives of the University are properly
fulfilled, we have no reason, Madam, to
be ashamed of our traditions and to
change the name of the University with a
view to forgetting our past.

Madam, I do agree that in a modern
world no national institution can
afford to adhere rigidly to old traditions,
Growth is the law  of life. Progress
demands response to  new challenges,
cultivation of  new ways and needs
reorientation of old ideas and institutions.
I also beg to admit that the Banaras
Hindu University was also to have to go
through certain transformations. It will
have to be more secular and catholic than
it has so far been. It will have to
lay greater stress on secularism, demo-
cratic values and national  integration
comprehending all sections of the Indian
community. For that it will be
necessary for us to forget the name given
to us by an Act proposed by the British

authorities.  But for this we need not
change our name, Kashi
Viswavidyalaya. The word  *Kashi

Viswavidyalaya" is as secular, and I may

say, more cultural than any so far
proposed in this  House. This name
Kashi Viswavidyalaya preserves

continuity without in any way militating
against the social objectives and the ideals
of the nation. It is in tune with the spirit
of the times. We are giving Indian names

to our various institutions. Kashi
Viswavidyalaya is composed of two
words, both  of which are essentially

Indian in character. " Therefore, I beg to
submit
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that this University should henceforth be
called in law as it is called in public as
Kashi Viswavidyalaya.

Madam, I have the higest respect for
Pandit Madan Mohan Malaviya. To none
I owe as much as I owe to him. I wish the
youth of India to cultivate the high moral
character and the spirit'of selfless
devotion that was Pandit Madan Mohan
Malaviya. 1 also wish his services to be
remembered by the nation. But I beg to
submit that I feel ny need for changing
the name and associating his name with
the University. His name is writ large on
the University, and 1 feel that no
University should bear the name of a
particular person.

SHRI P. N. SAPRU (Uttar Pradesh) :
That cannot be a rule.

PROF. M. B. LAL: That is my
opinion. It may not be yours. I em
definitely of opinion that we should not
encourage this particular procedure. I
warn this House that if you begin to call
two, three or four Universities by the
name of some distinguished persons, all
Universities in India would begin to be
called, in due course of time, by the
names of eminent persons. We have in
this country some 60—70 Universities.
In course of time we may have a hundred
Universities, but the list of eminent
persons would be larger than hundred.
Therefore, even when you will name all
Universities by the names of
distinguished persons, the conflict would
continue and many followers of eminent
men would continue to feel that their
great leader is not properly honoured.

SHRI G. S. PATHAK (Uttar Pradesh):
We will have more Universities.

PROF. M. B. LAL: You cannot pro-
duce a; many Universities as you can
produce eminent men in the country.

Further, I beg to submit, Madam, that
however great a man may be, however
great and inspiring his personality may
be he may get outmoded
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after some time. It is difficult to conceive
that a man can be a source of inspiration
to generations for all times to come.
Therefore, in following his teachings and
ways of life, we will have to exercise
restraint on ourselves.

Madam, I beg further to point out that
the problem is not going to be solved the
way the Education Minister wishes it to
be solved. Those who-feel that the word
'Hindu' should remain part oil the Banaras
Hindu University would say that after all
Pandit Madan Mohan Malaviya was not
so much against being called a Hindu that
the University could not be called Pandit
Madan Mohan Malaviya Banaras Hindu
University. So those who stand for the
word "Hindu" may be pleased to have the
name Madan Mohan Malaviya but would
like the word "Hindu" to be dropped. If
we call it Kashi Viswavidyalaya, we may
say that we are going through the process
of Indianisation and when we are going
through the process of Indianisation, we
are discarding a name which is not Indian
and accepting, a name which is Indian and
which is rooted in the culture of India.
Persons may be great but Kashi, I beg to
submit, is greater than any person
whoever he may be and therefore with
due respect to the great man whom I owe
everything in life, [ beg to submit, that the
University should continue to be known
as Kashi Viswavidyalaya and that great
man's memory be commemorated in
many ways in the University and outside
the University which we can do.

DR. TARA CHAND: I had suggested
among my amendments that the name
should be Kashi Mahavidyalaya, I
accepted the change suggested first by
my friend, Shri Bhakt Darshan, 'Viswa'
has become rurhi- a technical term, and
although 1 still feel that as a literal
translation it is improper but as a
technical term, we need not go to the
origins of these terms and therefore 1 am
prepared that instead of calling it Kashi
Mabhavidyalaya as
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[Dr. Tara Chand.] I have suggested we may
call it Kashi Viswavidyalaya. I must say that I
have great sympathy with th, point of view put
forward by my friend over there. Kashi is
undoubtedly a name which is as old as India.
It occurs in the Atharva Veda. It occurs in all
'the sacred literature of the Hindus, in the
Buddhist literature also and in the varioug
other books which we hold sacred in India.
Therefore, the term 'Kashi' possibly, probably
in fact, brings to our mind the history of' an
entire culture over 4,000 or 5,000 years and
therefore, undoubtedly it would be a good
thing if this University is named Kashi
Viswavidyalaya. But I must also say that I
have got as much reverence for Pandit Madan
Mohan Malaviya as my friend over there. I
had the privilege of working with him at the
time he was contemplating the establishment
of the Banaras Hindu University and it would
not have been possible because the great self-
abnegation of that gentleman, his great self-
sacrifice and devotion and his innate
humility—he would not allow it. that hiis
name should be associated with the University
during his lifetime. But now that he hag passed
awav, don't we think that it would be very
graceful on our part to do so it would be re-
cognising the services of one of the greatest
men that India produced in the 19th century,
of one who has done in a long life a great deal
more than many men have done for the uplift
of the country—should not this grateful
generation recognise and associate his name
with this great University? After all we will be
honouring ourselves in giving the name
Madan Mohan to the B.H.U. and the name
Madan Mohan Malaviya is a name which is
known in India as much as probably the name
Hindu. Therefore T have got, I must say, a
great weakness for preferring the name which
my friend, the Minister of Education, h”c;
suggested, namely, Madan Mohan Malaviya
Banaras University.

SHRI M. P. BHARGAVA
Pradesh): I have two amendments in

(Uttar
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1 my name, Nos. 105 and 106. As farl
as No. 105 is concerned, it is identical j to
No. 107 although my friend, Mr.| R.P.N.
Sinha, has given a little different
interpretation to it than what I would have
given I would not confine myself to No. 105
any further and I will come to No. 106
which is the operative amendment as far as
clause 2 is concerned. In the original clause
we find that 'University' means "The Banaras
Hindu  University'. My amendment No.
106 says:

" 'University' means,—

(i) before the commencement of the
Banaras Hindu University
(Amendment) Act, 1965, the Banarag
Hindu University; and

(ii) after such commencement, the
Madan Mohan Malaviya Banaras
University."

The hon. Education Minister has very ably
pleaded before the House why he wants the
name to be changed. As the House will
remember, for a considerable time there has
been a feeling in the country that the word
'Hindu' be dropped from the Banaras Hindu
University and the name 'Muslim' be dropped
from the Aligarh Muslim-University. Thi
question wag considered by the Joint Select
Committee. They applli'ed their mirid and they
thought of the pros and cons about it. They
could not come to any kind of decision or via
media to suggest and they left it to the House
to j take a decision regarding the name of the
University and that is how the question has
come up before this august House. There have
been consultations between Members and it
was suggested to me by m, hon. friend, Shri
Arjun Arora, who does not happen to be here
to-day. that it would be good if we name the
University as Madan Mohan Malaviya
University. That idea, somehow, appealed to
me because that provided an opportunity to
perpetuate the name of a person to whom the
University owes its very existence and it
would be really a good thing to re-
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mind all the students studying in the Banaras
Hindu University to be perpetually told that
they have to work for, they have to stand for
the ideals for which Pandit Madan Mohan
Malaviya stood and that is all the more
necessary to-day in the atmosphere which is
prevailing in the Universities of the country.
That is how I went to the Education Minister
with my friends who were of the same view
and we put this idea before him and he also
agreed that it would be a good thing if we did
this and therefore, I would plead with the
House that the change of the name be
accepted and let the University be called
Madan Mohan Malaviya Banaras University.

THE DEPUTY CHAIRMAN: Mr. Shukla.
I hope Members will be brief because most of
the opinions have been expressed earlier.

oft AEETT XA AT ITAAIT
warar & «f fag grer s 9w
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[-"J I AEEIT 99 T | ine Jianaras University is known all over

Tz AT # fagr vy @ afea gev waer the world and_ the word 'Banaras' therefo.re
T A forret # o “ a5y p must occur in the title of the Act in
: et ¥ T “armdt” preserve that continuity. I agree with Mr.
FET AT & A7 FATf5 FTH 7 997 ATw  Bhargava that in. order to commemorate
Yoy’ % 1 Ear ot AAAT Cwroy” mfgs the memory of Pandit Madan Mohan
& it &g ... .. Malaviya we might insert the name Pandit
STAAT & “FATE AT w0aT | WE § Madan Mohan Malaviya' in place of 'Hindu'. 1
FZTHMT T2a & “Froit” o=z wr syrer think it i& necessary for us to remove the
R o R ~ ~ wor<j 'Hindu' from the title of the Act,
ara &\ gafam afz w “:"’:T ATET pecause the occurrence of that word in the title
qrAErr AT Srear &7 & AT “FTO of the Act does remind us of the colonial past,
famafaaran” oz % 29 W A6 ) when the British masters of this country

A .. tried to exploit the differences between
AT WeE A AT AT TS HZ=T 74T Hindus and Muslims. Professor Mukut Behari

Ef # fomat a5z & w7 a7 a0 ®eq Lai  said that there would be a hundred

u“ £ ~ universities coming up all over the
5 | qafaar” w=g ¥ T HTFT - . . ..
# r{f i country, that if you start naming universities

Wqﬁ#% zorwt feet arr S5 after individuals, many universities = may
“Froft Fgmafaemrr’ | afe wrerdra sfy have to be renamed. We should not try to

3 5 2 cross the bridge before we come to it. At the
FT AR A/ AT ﬂ 2 ? & present moment we are concerned with  the

FgT 5 T § Azwa A1 adl g AfFw Banaras Hindu University Bill and I
TATY SIHAT ATEA = therefore feel that the amendment moved
afx gare s e, fag wrew, S by my friend, Mr. Bhargava, should receive

FHHTE F AT et # 98 FFTT the support of the House.
farr strar & fr ooy W= T A “ae
HET aadrT w7 favafrars” 21 SHRI D. THENGARI (Uttar Pradesh):

. . Madam, I feel that there is no case for
a}ﬁﬁﬁﬁwwqq‘maa‘"“ changing the original name of the Banaras

YT 7 F21 ¥ &Y 1L g9 aver et 129t Hindu University. The term 'Hindu' is not

. denominational; it is national, and the hon.
o £ g § e A g o Education Minister had rightly' said that the
gt o | gafae & fdes wr ST sentiments and emotions that are evoked by a

'SHRI A. D.”MANI: Madam, I would Particular word are important. Now during
like to support the amendment which has the last five decades nobody could prove that
been moved by my hon. friend, Mr. the insertion of the word 'Hindu' had created
Bhargava, I have listened with care to the a1y communalism in the Banaras Hindu
arguments of my friend, Prof. MukutUmversny, Actl}ally, even those who have
Behari Lai, who suggested that the name raised an objection against the word 'Hindu'
of the university should be 'Kashi have concedes that originally the word
Viswavidyalaya'. T can understand the 'Hindu" was inserted in the title of the; Act in
sentiment behind this suggestion that he the n‘atlo‘nal sense and hot n .th.e
has made. It may be true that every brick denominational sense. Secondly, even if it is
of the buildings of the Banaras University taken for granted that all denominational
bears the seal of 'Kashi Viswavidyalaya' names should be drop-j ped, the, it would b,
but I feel that, in this connection, themore appro-! priate to bring forward a
observations made by the Minister should separate '. Bill banning all denominational
be borne in mind by the House, there is titles
need for maintaining a certain continuity
of tradition.
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of educational institutions, so that in one Bill
we can achieve the purpose, which is sought
to be achieved. Thirdly, it would be more
appropriate  to allow the educational
institutions themselves to decide what names
they should adopt or should not adopt instead
of our legislating on the poinl. In view of the
fact that the word 'Hindu' denotes national and
not denominational sense, I oppose the drop-
ping of the word 'Hindu'.

SHRI AWADHESHWAR  PRASAD
SINHA (Bihar): Madam Deputy Chairman, I
am one of those who had the honour of being
the students of the Banaras Hindu University,
and at that time the illustrious Pandit Madan
Mohan Malaviya was the Vice-Chancellor.
These days the lot of the Vice-Chancellor has
become rather" unenviable, but at that time it
was Pandit Madan Mohan Malaviya and he
was looked upon by all students as the
patriarch of that great family which wag
known as the Banaras Hindu University. He
was a great man in many ways, and I had the
privilege of sitting near his feet on some
occasions. Sometimes I should say I was even
cheeky with him; one day I said, "Malaviyaji,
why do you sometimes mount the Hindu
Maha-sabha platform when you belong to the
Congress?" He told me, "My dear boy, Hindus
have got many superstitions and certain other
things which call for reform and I go to the
Hindu Meilajabha platform for bringing about
regeneration and reform in the Hindu society.
For politics I never mount the Hindu
Mahasabha platform; the Congress platform is
there for me." And he told me. Madam, that
the name Ttashi Viswavidyalaya' was the
name of his choice. But that was not to be,
because Mrs. Annie Besant wa, very much
enamoured of Hindu culture; she had read all
our scriptures, the Upanisha'ds and all the rest
of it and her ideology known as Theosophy
grew out of that. So she was very anxious,
because she had drunk deep at the fountain of
Hindu philosophy, that the name Hindu'

[nNOV. 1965 ] University (Amendment)

996
Bill, 1964

should be there. So it
named the 'Banaras Hindu University

was

And Mal-aviyaji was a very accommodating
man and so he put that nam, of Banaras Hindu
University. It was not because of some other
things which some of my colleagues from
U.P. have said just now Pandit Jawaharlal
Nehru was, in fact, with him for a few weeks
in jail and when Pandit Nehru came out he
told me, "I had very wrong ideas about Pandit
Madan Mohan Malaviya. Pandit Malaviya is
all fire so far as the battle for freedom is
concerned." Pandit Nehru also told me,
"Malaviyaji grew very much in my estimation
and I have asked him to pardon me for the
thoughts I had entertained about him
formerly." And I doubt whether they were
together for more than a couple of months. So
what [ say is, this word "Hindu" came here
not because of Malaviyaji but because of other
considerations and they were not narrow
considerations.

Now, when we are gong to build a

multi-lingual ~and  multi-ra'cial ~ society
in our country, even though Pakistan
was carved out because of the two-
nation theory, we have tobe very
careful about using these words
"Hindu" or "Muslim" or "Christian"
in our names. In the battle-field now,
Madam, even Jews have laid down
their lives, Jews, Christians, Muslims,
Hindus, Sikhs, all sections have laid
down their lives. I know of one -«
Lt. Colonel Jherad who was a Jew
belonging to Maharashtra and he laid
down his life on the battle-field. And
as we know, there have been Chris
tian. Hindus, Muslims, Anglo-
Indians, Sikhs, so many of them. So

we should learn some lesson from this
and we should work for national in
tegration. We should go back to
Pandit Madan Mohan Malaviya who
wanted to name this university Kashi
Vishwavidyalaya. But one thing,
Madam, I have felt and it is that for
this great man, one of the greatest
sons of India, we have been ungrate
ful enough not to build up a memorial
for him. This University, the Kashi
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[Shri Awadheshwar Prasad Sinha.
VishwaVidyalaya, is a living monument to that
monumental personality known as Pandit Madan
Mohan Malaviya. I am grateful to my hon.
friend, Shri M. P. Bhargava, for bringing in this
amendment. I have thought over it. I do not like
that universities should be named after the
names of persons. But then there are exceptional
names, names which are much above the
ordinary, names rather of persons who are
extraordinary individuals like Pandit Madan
Mohan Malaviya, and I feel such a name should
be and must be associated with the name of this
University. The "Hindu" thing must go and go
lock, stock and barrel. So I accept the
amendment moved by my hon. friend, Shri
Bhargava, and it should be called i the Madan
Mohan Malaviya Banaras University. The word
"Banaras" I do not want to change, because this
has been there very long and we should not
make a wholesale change. We believe in
gradualness. So let the term "Banaras" be there.
"Kashi" may be all right, but I feel "Banaras" is
quite all right and the name Madan Mohan
Malaviya Banaras University is better and I
stand to support it.

PROF. M. B. LAL: Whatdo you j think
of the suggestion of Shri M. P. Shukla?

THE DEPUTY CHAIRMAN: Prof. Wadia.
I hope hon. Members will be very brief.

PROF. A. R. WADIA: 1 will speak only
two sentences, Madam.

THE DEPUTY CHAIRMAN: Members
can confine themselves to the amendment in
question.

PROF. A. R. WADIA: I heartily associate
myself with all that Prof. M. B. Lai had said.
Now, my first sentence is this. If I am
permitted to give expression to the considered
opinion of the  University  Grants
Commission, it is that personal names should
not be given to universities. My second
submission is that because I am a great
admirer of Pandit Madan Mohan
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Malaviya, just like others, I jo not wish his
name to be associated with any particular
university. One never knows how a university
may develop and so an impersonal place name
will do. Suppose the events of 1958 were to
recur again, then this connection with the
name of Pandit Madan Mohan Malaviya I
would look upon as a great tragedy. That is
why 1 would rather support Kashi
Vishwavidyalay? as the proper name.

SHRI N. VENKATESWARA RAO
(Andhra Pradesh): Madam Deputy Chairman,
I heartily support the amendment -moved by
Shri M. P. Bhargava. | wonder why some of
*ny hon. friends from U.P. are allergic to the
word "Banaras". Surely Banaras is not one of
the curruptions introduced by the British. The
British have no doubt, almost a genius for
corrupting the names of foreign cities. To give
a few instances, they have distorted "Parec"
into Paris, Roma into Rome, Moskva into
Moscow, Firenze into Florence, Venezia into
Venice. They have likewise distorted the
names of many famous places in the world. In
our own country they have distorted Kalighat
into Calcutta, Kakinada into Cocanada,
Vishakha-patnam into Vizag. But the word
'Banaras' is not, I believe one such distortion. I
understand that the word Banaras is in use
from a very very long time. It is, after all, a
phonetical variation of Varanasi. I find that
certain people are indeed named after that city
as Banarasi Das. 1 know of one famou;
publisher in this city who style; himself
"Motilal Banarasi Das." Now, Madam, there
an instance in my part of the country of a
needless change of an old name. We have a
town called Bezwada. Seme super-nationalists
thought that this was a distortion by the British
of the name Vijayawada and they changed the
name as such. In fact the name Bezwada i, an
old one; it is there right from the seventh
century A.D. We have an inscription of that
country by one Yuddha Malla where this very
place i distinctly referred to as Bezwada.
But in spite of all this
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some misguided enthusiasts, leaders of the
municipality,  changed Bezwada into
Vijayawada. And it is rather unfortunate that
this change took place when Bezwada Gopala
Reddy was the Chief Minister of Andhra
Pradesh. I wonder why he did not interfere to
stop this irrelevant change because Shri
Bezwada Gopala Reddy must have known that
his surname Bezwada is not the distortion of
Vijayawada. Anyway, this word "Banaras"
has been in use, I understand, for long
centuries and there is absolutely no reason
why friends from Uttar Pradesh should be
allergic to the use of Banaras in the name of
Malaviya's University. I feel, Madam, that the
change of its present name to Pandit Madan
Mohan Malaviya Banaras University is from
every point of view excellent and 1 fully
support the amendment moved by my hon.
friend, Shri Bhargava.

SHRI P. N. SAPRU: Madam Deputy
Chairman, you will remember and the House
will remember that in my speech at the
consideration of this Bill, I indicated that I
was for retention of the word "Hindu" in the
existing circumstances. There was <a time
when I would have liked the term Hindu to be
dropped. There are reasons—I do not wish to
dilate on them —which make me think that
the word "Hindu" should continue to be used
in connection with the Banaras Hindu
University. But now ther, are one or two
considerations which make me hesitate to
stick to my old view. I think that Pandit
Madan Mohan Malaviya was one of the
greatest sons of this country and he was the
life and soul of this University. There is no
monument which w, have erer*sd in his
honour. It is not likely thai we shall be able to
raise sufficient funds to erect a suitable
monument in his hon our. Therefore, I think
we shall not be departing from tradition, that
we shall not be departing from the spirit of
Hinduism which he embodied in himself if we
accept the name Pandit Madan Mohan
Malaviya Uni-verisity. [ was myself an
Hononary Principal of the  Malaviya
College
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after I retired from the Bench and I am proud
of that association. I think, Madam, that the
word "Banaras" should be retained. I am
rather hesitant to use highly Sanskritised
words Varanasi may be a very attractive word
for Sanskrit scholars. But lor friends who
have not had a Sanskrit education, the word . .

AN HON. MEMBER: What about Kashi?

SHRI P. N. SAPRU: Well, Kashi would
have been simpler. But 1 prefer the word
"Banaras" because we want to maintain
tradition.

SHRI CHANDRA SHEKHAR: British
imperial tradition.

SHRI P. N. SAPRU: You are a product of
British Imperialism. Don't talk like this.
(Interruption) Every time we discuss any
question, we begin to attack British
imperialism. That imperialism is finished, that
imperialism is retreating but I am afraid we
are developing in this country certain
chauvinistic tendencies.

I am of the opinion that the amendments
suggested by Mr. Bhargava is a good
amendment and a compromise amendment
which will help to perpetuate the memory of
one of the greatest Indians of all times and
which will also help to maintain the traditions
of the University. He has given notice of two
amendments, 105 and 106. I do not see any
reason why he should not stick to 105. 1
prefer 105 to 106.

SHRI M. C. CHAGLA: I must answer ' the
many points raised by my friend, Prof. M. B.
Lai, for whom I have great regard. Now,
Madam, it is entirely wrong to say that by cal-
ling this University as the Madan Mohan
Malaviya University we are encouraging the
personality cult. As I understand personality
cult, it means when you perpetuate the
memory of somebody who is alive . . .

PROF. M. B. LAL; Ididnot say
that.
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SHRI M. C. CHAGLA: Madan Mohan
Malaviya passed away many years ago and to
commemorate the memory of a great Indian is
not certainly encouraging the personality cult.
As regards the name, I have got here a list of
eleven Universities in India which are named
after different people, Annamalai, Jawaharlal
Nehru, Krishi Vishwavidyalaya, Jabpipur,
Kameshwar Singh, Darbhanga Sanskrit
University, Jiwaji University, Maharaja Sayaji
Rao University, Rabindra Bharati University,
Ravi Shanker University, Sardar Vallabh-bhai
Vidyalaya, Shivaji University, S. N. D. T.
Women's University. My friend, Mr. Wadia, is
wrong in reporting the decisions of the
University Grants Commission. I know the
decision and I have also said that we will not
permit universities to be named after the
donors or after any particular Indian. The
University Grants Commission has expressly
laid down that in respect of people of great
national or international stature exception will
be made as in the case of Jawaharlal Nehru,
Gandhiji or Rabindra Nath Tagore and
certainly nobody can say that Pandit Madan
Mohan Malaviya did not have a great national
stature. Now, Madam, about the word
"Banaras". After all, Pandit Madan Mohan
Malaviya, who was a great Indian, himself
se"ected the name Banaras. This has been
associated with this University for fifty years.
Why do you want to disturb it? All over India,
Banaras is known. I who come from
outlandish Bombay know Banaras even when
speaking Hindustani or Gujarati: Even in the
South, I think, it is so, it is known as Banaras,
not as Vara-nasi.

SHRI A. D. MANI: Kashi.

SHRI M. C. CHAGLA: Kashi yes, but
certainly Banaras. Banaras is known
throughout India and, therefore, I think we
should accept it. Prof. Lai said that we should
not forget our past. How are we forgetting our
past by using the name "Madan
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Monan Malaviya  University. *ar I - from
forgetting our past, we shall. every day be

reminded of that, and ] therefore, I would
appeal to the House to accept Mr.
Bhargava's amendment.

THE DEPUTY CHAIRMAN;  AreP you
pressing your amendment, Mr. Sinha?

SHRI R. P. N. SINHA: Yes, I am pressing.
I only want to say one or two words.

THE DEPUTY CHAIRMAN: You have
already spoken.

SHRI M. P. BHARGAVA: Madam,
amendments 7 and 105 may be put together.

SHRI M. P. SHUKLA: My suggestion is

THE DEPUTY CHAIRMAN", No
suggestion. The Minister has replied. 1 am
putting 7 and 105 to the House.

"""SHRI RAJENDRA PRATAP SINHA
(Bihar): What is this amendment 7? We do
not know it. We have not got it before us.

THE DEPUTY CHAIRMAN: Do you want
me to read the amendment?

SHRI RAJENDRA PRATAP SINHA:
Yes.

SHRIM. P. SHUKLA: Yes.

THE DEPUTY CHAIRMAN: That ! at page
1, lines 7-8, for the words "In the Banaras Hindu
University Act, 1915 (hereinafter referred to as
the principal Act), for section ," the words "For
section 2 of the principal Act" be substituted.'

PROF. M. B. LAL: We do not understand
this amendment at all.

SHRI M.C. CHAGLA: Madam,,
amendment 3 is the substantive one.

THE DEPUTY CHAIRMAN:
know. Amendment No. 7 is a conse-

I
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quential amendment andI am put- , ting it
to the House.

SHRI RAJENDRA PRATAP
SINHA; We do not know what it is. "We do
not know which amendment we are voting on.

SHRI M. P. SHUKLA: What is the
amendment on which we are being asked to
vote? Is it Mr. Sinha's or Mr. Bhargava's?
That is what I want to know.

THE DEPUTY CHAIRMAN:
amendment of Mr. Sinha.

The

SHRI M. P. SHUKLA: Madam, you at least
have got the list before you but we have no list

with us. We do | not know what is being voted
upon. !

THE DEPUTY CHAIRMAN: Have you
got the list, Mr. Shukla?

SHRI M. P. SHUKLA: No. Mr. "Sinha's
amendment number 3 is there. You kindly say
whether you are putting Mr. Sinha's
amendment or Mr. Bhargava's amendment.

Mention the name of the mover. That will he
clear.

THE DEPUTY CHAIRMAN: May I ask the
Members whether they 'have got the list with
them?

HON. MEMBERS: No, no.

SHRI RAJENDRA PRATAP SINHA: No,
we have not got it with us.

SHRI M. P. SHUKLA: We have not got it.

THE DEPUTY CHAIRMAN: Members
should take, a little trouble and bring the list
with them and follow the amendments with
the Chair and the Minister as in the rest of the
debate.

SHRI M. P. SHUKLA: This was list one
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THE DEPUTY CHAIRMAN: I shall put
Mr. Bhargava's amendment, number 105.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam, the amendment which
stands in the name of Mr. Sinha is number 3
which substitutes the name, not 7.

PROF. B. N. PRASAD: It is number 3, not
7.

THE DEPUTY CHAIRMAN: I shall leave
this just now and proceed to the other
amendments -and come back to this later on.

I shall put amendment 106. Do you want
me to read it out?

SHRI RAJENDRA PRATAP SINHA:
Yes.

THE DEPUTY CHAIRMAN:
Bhargava's amendment, number 106.

Mr.

The question is:

"That at page 2, for line 16, the following
be substituted, namely: —

'(i) '"University' means,—

(i) before the commencement of the
Banaras Hindu University
(Amendment) Act, 1965, the Banaras
Hindu University; and

(ii) after auch commencement, the
Madan Mohan Malaviya Banaras
University."

Is that clear to the House now?
SHRI RAJENDRA PRATAP SINHA: No.

SHRI MULKA GOVINDA REDDY:
Madam, on a point of order you cannot put
that amendment No. 106 first when
amendment No. 3 has already been moved.

THE DEPUTY CHAIRMAN: The
amendment that you are men tic: is not yet
before the House. Ithin* the House is
getting confused unnecessarily.
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PROF. M. B. LAL: I beg to submit that I
did not propose my amendment. 1 only
supported the amendment of Mr. Sinha, No. 3.
If you ask me, the proposition simply is
whether the name Banaras Hindu University
should remain or whether it should be called
the Kashi Vishwavidyalaya or it should be
called the Madan Mohan Malaviya Banaras
University. Leave aside all these things and
take votes on this proposition and then
incorporate the decision in the legislation.

THE DEPUTY CHAIRMAN: We must
follow the procedure. These amendments to
clause 2 were moved and there has been a
discussion on these amendments.
Procedurally we emust go one by one and
cover all the amendments that are before the
House. Otherwise you should have raised the
objections when the amendments were
moved.

PROF. M. B. LAL; Then I submit that
amendment No. 3 will have to be put to vote.

SHRT CHANDRA SHEKHAR: As Mr.
Sinha's amendment was« discussed first in
the House, that amendment should be put to
vote first. That is the point.

THE DEPUTY CHAIRMAN: It was
amendment No. 7 of Mr. Sinha that was
discussed 'and not amendment No. 3.

SHRI CHANDRA SHEKHAR: It is a
matter of procedure. Mr, Sinha's amendment
was discussed first and therefore it should be
put to vote first.

SHRI M. P. BHARGAVA: Madam, to end
all controversy I accept ¢ Mr. Sinha's
amendment. You can put it to vote.

PROF. M. B. LAL: Mr. Bhargava says that
he accepts Mr. Sinha's amendment. The
permission of the House should be sought if
he wants to withdraw his amendment. And if
we accept that amendment, Mr.
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Bhargavas amendment falls automatically.

THE DEPUTY CHAIRMAN: Will you
please resume your seat? MJ Sinha's
amendment No. 7 and the other amendments
on which Membei s have spoken do not
pertain to the change of name. I do hope the
House understands it now.

HON. MEMBERS: No. 3.

THE DEPUTY CHAIRMAN: It was not
No. 3 that was discussed. It was-No. 7 which
is in the name of Mr. R. P. N. Sinha.

PROF. "M. B. LAL: There is no
amendment No. 7 in the name of Mr. R. P. N.
Sinha.

SHRI M. P. SHUKLA: Since the Members
have not got a uniform list before them there
is confusion.

THE DEPUTY CHAIRMAN: All right.

May I put Mr. Bhargava's amendment to-the
House?

SHRI RAJENDRA PRATAP STNHA: On
a point of order. We must know properly what
the wish of the House-is. The procedure must
be subjugated. Now we have discussed this
question as to what the name should be and I
would say there is "a diff-ernce of opinion.
One view wants: that it should be called the
Kashi Vishwavidyalaya while the other view
is that it should be called the Madan Mohan
Malaviya Banaras University. I would like the
Chair to adopt such a procedure by which it
could be properly ascertained how many
Members are in favour of Kashi Vishwa-
vidyalaya and how many are in favour of the
Madan Mohan Malaviya Banaras University.
Let us not get bogged down in procedure.

THE DEPUTY CHAIRMAN: I must tell
the House that the amendments that were
moved do not pertain to the objections now
being raised. New Clause 1A is what is being
demanded by the House.  That is what I
find..
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If T have to put it to the House this
amendment will have to be moved. Then I
shall put it and' let the House decide. We are
reversing the process now. The "New Clause
1A of Shri R. P. N. Sinha reads:
"That at page 1, after line 6, the
following new clause be inserted,
namely:—

'lA. In the Banaras Hindu University
Act, 1915  (hereinafter referred to as the
principal Act), in ; section 1, for sub-section
(1) the I following shall be substituted,
namely:—

1. (1) This Act may be called I the
Kashi Vishwavidyalaya Act, 1915.'".

But this amendment does not carry very much
meaning to me. Mr. Sinha, will you move your
amendment No. 3?

SHRI R. P. N. SINHA: M-aBam, I move:

3. "That at page 1, after line 6, the
following new clause be inserted, namely:—

TA In the Banaras Hindu University
Act, 1915 (hereinafter referred to as the
principal Act), in section 1, for sub-section (1),
the following shall be substituted, namely:—

1. (1) This Act may be called the
Kashi Vishwavidlaya Act, 1915.".

THE DEPUTY CHAIRMAN: Now that the
House demands 'the procedure to be changed let
us take this up. In all other Bills we take up
clause 1 last but today the House desires that we
should begin with clause 1. I am submitting to
the desire of the House which rihihk is not
proper. Nevertheless we begin with clause No. 1.

Now, amendment No. 4. Mr.
Vaishampayen is not here; Mr. Arjun Arora is
not here. Mr. Dharia.

Bill, 1964

SHRI TH. M. DHARIA (Maharash-ra): I
accept the amendment moved jy Mr.
Bhargava. I am only suggest-ng that the word
'Hindu' should be Iropped. It is going to be
dropped' now because we are going to call it
Madan Mohan Malaviya University in
memory of th, late Madan Mohan Malaviya.
So I am not moving my amendment.

SHRI M. C. CHAGLA: Ma-dam, al! this
confusion will be avoided, if i may say so with
great respect, if you take up amendment No. 3
of Mr. Sinha which raises the question in
substance that the name should be Kashi
Vishwavidyalaya and also take-up amendment
No. 106 which raises in substance the question
that the name should be Madan Mohan
Malaviya Banaras University. If these are
voted upon, the rest can follow.

THE DEPUTY CHAIRMAN: I may draw
the Minister's attention that we are now taking
up new clause 1A and according to the
procedure I have to put all the amendments
that come under new clause 1A.

Now, Mr. Sinha has moved his
amendment. The next amendment is not
moved. Amendment No. 5—Mr. Arjun Arora
is not here.

AN HON. MEMBER: There are other
names there.
THE DEPUTY CHAIRMAN: Is?
anyone moving amendment No. 5? No. hon.
Member responded

THE DEPUTY CHAIRMAN: Amendment
No. 6—Mr. Arora is not here. Mr. Pathak.

SHRI G. & PATHAK: I am not moving.

THE DEPUTY CHAIRMAN: Amendment
No. 104—Mr. Bhargava.

SHRI M. P. BHARGAVA: Madam, I
move:

104. "That at page 1, after line 6, the
following new clause be substituted,
namely.—

'lA In the Banaras Hindu

University Act, 1915 (hereinafter
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referred to as the principal

Act),—

(i) in the long title, the word
'Hindu' shall be omitted; and

(ii) in the Preamble, for the words
'It is hereby enacted as follows' the words
'And whereas to perpetuate the memory of
late Pand'ilt Madan Mohan Malaviya, it is
necessary tc rename the said University as
the Madan Mohan Malviya Banaras
University, It is hereby enacted as follows'
shall be substituted."

The questions were proposed.

THE DEPUTY CHAIRMAN: We have
Mr. R. P. N. Sinha's amendment No. 3 and
Mr. M. P. Bhargava's amendment No. 104.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra): Only removing the
name of the University voted first and then
we should take up for voting which name
should be given.

THE DEPUTY CHAIRMAN: Let us
follow the procedure. I think we are getting
confused for nothing. I am putting Mr. R. P.
N. Sinha's amendment No. 3.

PANDIT S. S. N. TANKHA: T want to
know what is the effect of Mr. Bhar-gava
accepting this amendment?

(Interruptions)

THE DEPUTY CHAIRMAN: 1t is for the
House to decide, not for Mr. Bhargava to
decide. It is for the Members to say 'Yes' or
'No'. I think there are too many lawyers here
confounding it all. Now, Mr. Sinha, are you
withdrawing it or pressing it?

SHRI R. P. N. SINHA: Now, I am
pressing it.

THE DEPUTY CHAIRMAN: Now, I put
amendment No. 3 new clause 1A, to vote. The
question is:
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3. "That at page 1, after line 8, the
following new clause be inserted namely:

'lA. In the Banaras Hindu University
Act, 1915 (hereinafter referred to as the
principal Act,) in section 1, for sub-
section (1). the following shall be
substituted, namely: —

1. (1) This Act may be called the
Kashi Vishwavidyalaya Act, 1915."

The 'Ayes' have it. The 'Ayes' have it.
New clause 1A is adopted.

SHRI M. C. CHAGLA: No. The 'Noes'
have it.
(Interruptions)
SHRI RAJENDRA PRATAP SINHA:
Now, we cannot go back. The Chair has said

that it has been adopted and now you cannot
go back. The Chair cannot go back.

SHRI M. M. DHARIA: We want a
division.
(Interruptions)

THE DEPUTY CHAIRMAN: Let the
Chair express. If 1 have made a genuine

mistake, I s>hall order a division. Now, a
division.
SOME HON. MEMBERS: No, no.

SHRI RAJENDRA PRATAP SINHA:
How can you do that? You have just said that
the clause is adopted. Under what rules I
would like to know the Chair is allowing this?

THE DEPUTY CHAIRMAN:
ordered a division on this clause.

SHRI CHANDRA SHEKHAR: Madam
Deputy Chairman, on a point of order. You
have every right to say what you like and you
are the custodian of the decency and decorum
of this House, but once the Chair has declared
that, at that time no division was asked for.
(Interruptions) There is no point in allowing a
division now without being demanded by any
person. Division was not demanded at the
proper time. If this

I have
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is going to happen, I do not know how the
House will proceed further.

THE DEPUTY CHAIRMAN: I
want to say that I have made a genuine
mistake and if the Minister has drawn my
attention to the fact that I have made a
mistake, I want a division in the House.
Division.

SHRI CHANDRA SHEKHAR: You are
adopting a new principle and it will be open
to question.

.(-Interruption)

THE DEPUTY CHAIRMAN: I have made
a mistake and when I say so genuinely and
conscientiously, it must he accepted. I am
putting this amendment once again to the
House.

SHRI M. P. BHARGAVA: Before you put
it again, I have to make a submission, if it i
acceptable to the House. I am prepared to
accept "Kashi Vishwavidalya' with the addi-
tion of the words Madan Mohan Mal-viya,
i.e, Madan Mohan Malaviya Kashi
Vishwavidalaya.

THE DEPUTY CHAIRMAN: I will I>ut
the clause once again.

SHRI MULKA GOVINDA REDDY:
Under the Rules of Procedure, when eonce
you put it to vote, the vote has "been
exercised. No condition was raised and no
division was demanded. You said the clause is
adopted and you cannot go back on that.
Madam Deputy Chairman, you have no right
"to reverse the decision already taken.

SHRI RAJENDRA PRATAP SINHA: I
would like to submit one thing. I would like to
speak. Here is a suggestion from Mr.
Bhargava 1hat he is willing to accept the name
"Madan Mohan Malaviya Kashi
Vishwavidyalaya."

SHRI P. N. SAPRU: It is
amendment.

SHRI RAJENDRA PRATAP SINHA:
Now, there is a lot of .controversy about the
name. What I

a new
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suggest to the C-nair is, let this clause be
postponed and the voLing on this clause
should be taken up tomorrow so that a proper
amendment may come forward before the
House.

(Interruptions)

SHRI P. N.
of order..............

SAPRU: On a point

THE DEPUTY CHAIRMAN: One at a
time. Mr. Sapru.

SHRI M. P. SHUKLA: I am looking at the
Chair for a very long time, but I have not been
able to catch the eye of the Chair. I had
suggested in the very beginning that the
words 'Madan Mohan Malaviya' should be
added to the words 'Kashi Vishwavidyalaya'.
As this has been accepted by Mr. Bhargava,
the whole controversy is over and there is no
reason why the Education Minister should not
accept it and bring forward immediately an
amendment which is unanimously acceptable
to the House.

SHRI P. N. SAPRU: Mr. Bhargava cannot
be allowed at this stage to amend his
amendment. He has not given any previous
notice of it. The House is in possession of the
amendment suggested by Mr. Bhargava as
also the one suggested by Mr. Sinha. We have
revised the amendment suggested by Mr.
Sinha and the amendment suggested by Mr.
Bhargava.

PROF. M. B. LAL: I beg to submit that
even when an amendment is not moved, with
the permission of the House, when there is a
controversial issue—two names are suggested
with the permission of the House—the
amendment can be accepted and the clause so
worded that it may be unanimously passed. I
do not think that will be unparliamentary in
any way if at this stage Mr. Shukla's
suggestion, with the permission of the House,
is accepted and is allowed to be put to vote.
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THE DEPUTY CHAIRMAN: May I have
your views? Do I understand that Mr. Shukla
is prepared to accept this, i.e., 'Madan Mohan
Malaviya Kashi Vishwavidyalaya?

SHRI M. P. SHUKLA: Yes. I have said it
SO many times.

THE DEPUTY CHAIRMAN: What about
you?

SHRI R. P. N. SINHA: My suggestion
would be that you should call it the 'Malaviya
Kashi Vishwavidyalaya' and not have siuch a
long name. This name should be substituted.

SHRI M. C. CHAGLA: I want a name for
which there is a general consensus. If a
combination of the two brings about a
consensus, I am quite willing to accept it,
because substantially it does not make much
difference. I have given my reasons, but if my
friends, Mr. Sinha, Mr. Shukla and Prof. M.
B. Lai, are prepared to accept 'Malaviya Kashi
Vishwavidalaya', [ accept it.

SHRI AWADHESHWAR PRASAD
SINHA: It should be called the 'Madan
Mohan Malaviya Kashi Vishwavidyalaya'.
Otherwise, there are a number of 'Malaviyas'.
It should not be 'Malaviya Kashi Vishwa-
vidyalaya'.

PROF. M. B. LAL: I beg to submit this. As
matters stand, whatever my personal view
might be, you have already said that there are
so many universities named after a person and
in this House there are quite a large number of
Members who wish that Malaviyaji's memory
be also commemorated by associating his
name. I feel if his name is to be associated, its
name would be the 'Madan Mohan Malaviya
Kashi Vishwavidalaya' "When you say that
you are using the words "Madan Mohan
Malaviya Kashi Vishwavidyalaya", you are
adding the name of a great man.

SHRI M. C. CHAGLA: I do not like the
idea of a division in this House
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I over the name. As it is the general feeling, I am
quite prepared to accept "Madan Mohan
Malaviya Kashi Vishwavidyalaya".

THE DEPUTY CHAIRMAN: The suggestion
made by Shri Shukla, the suggestion made by
Prof. M. B. Lai, plug the views of the Education
Minister—this now has to be moved as a motion
bv some one.

SHRI RAJENDRA PRATAP'
SINHA: Madam, [ would suggest that
j flie Education Minister should bring
I forward a considered amendment. If
he cannot do it now, let us postpone-
it till tomorrow.

THE DEPUTY CHAIRMAN: He will do it
now;

PROF; M. B. LAL: I beg to submit,
Madam, that the matter has been fully discussed
and it needs no more discussion. When the
Education Minister is prepared to accept tfois
particular thing and Mr. Shukla is prepared to
move it, you may do one of two things: either
the motion maybe in the name of Mr. Shukla or
in the name of the Education Minister and
before votes are taken the permission of the
House will have to be taken whether they allow
that amendment to be moved at this particular
stage. I am just saying this merely to facilitate
the procedure.

SHRI M. C. CHAGLA: Mr. Bhar-gava's
amendment No. 104 as amended will read:

"In the Banaras Hindu University Act,
1915 (hereinafter referred to as the
principal Act),—

(i) in the long title, the word 'Hindu'
shall be omitted, and

(ii) in the Preamble, for the words 'It is
hereby enacted as follows' the words 'And
whereas to perpetuate the memory of late Pandit
Madan Mohan Malaviya, it is necessary to
rename the said University as the Madan
Mohan
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Maiaviya Kashi Vishwavidyalaya; It is
hereby enacted as follows' shall be
substituted."

PROF. M. B. LAL: Dropping of the word
"Hindu"'—you should not use it. You should
only say that the university should be called
Madan Mohan Maiaviya Kashi Vishwavidya-
laya.

SHRI M. C. CHAGLA: Madam, if the
House is agreed on the name, I will bring in
an official amendment in my name. I will
consider the whole aspect of it. Everything
will have to be considered.

THE DEPUTY CHAIRMAN: Is the House
agreeable to postpone 1A and 2 for the
present?

HON. MEMBERS; Yes, yes.

THE DEPUTY CHAIRMAN: Con-
sjMeration of clauses 1A and 2 is postponed.
Then we go to clause 3. I think clause 3 also
will involve the same issues that we have
discussed just now. We have to postpone this
clause for the present as well.

Then we come to clause 4. There are no
amendments.

Clause 4 was added to the Bill.
Clause 5—Amendment of section 4A

PROF. M. B. LAL: Madam, I move:

23. "That at page 3, lines 8-9,
for the words 'any college' the
words 'any other educational ins

titution' be substituted.

Madam, it is a very simple amendment. It
is substitution of a word which was used
before in the Act. and new they wish to make
a change thereof. The point is this. What they
say is "who are teachers of the University or
any college under conditions laid down in the
Statutes or the Ordinances and shall have
passed the examinations ofthe
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university . 1 nave onjy saia
"who are teachers of the University or any
other educational institution," etc. These
words "any other educational institution"
occur in the original Act. I do not know why
this particular change has been made. I
therefore feel that in. place of the words "any
college" the words "any other educational
institution" should be substituted, because my
fear is when you use the words "any college",
the word "college" may be understood in the
sense in which it is interpreted in the
definition clause. So I want it to be "any other
educational institution". I do not wish to keep
the House in the dark. I wish to point out why
I make that change. In the Hindu University
under certain rules certain teachers of educa-
tional institutions are allowed to appear in the
examinations, and they have been able to
acquit themselves admirably well. 1 may
point out that specially in the field of Hindi
the Hindu University has been able to render
a great service thereby. When Hindi was
given an important place under the
Constitutiqn, many teachers belonging to
various institutions spread all over the
country wished to qualify themselves in
Hindi, and they appeared in the M.A.
examination in Hindi of the Banaras Hindu
University under these rules, and thereby the
Banaras Hindu University was able to qualify
a large number of teachers spread all over the
country in Hindi and thereby was able to
promote the objective laid down in our own
Constitution. I therefore beg to submit that in
place of the words "any college" the words
"any other educational institution" be sub-
stituted. I would appeal to the Education
Minister to accept an amendment which is
only a substitution of the old words in the
original Bill.

The question was proposed.

SHRI M. C. CHAGLA: He has made such
a long speech. If he had only given me a
second, I would have
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[Shri M. C. Chagla.] clarified the point.
If he turns to the definition oi college, he
will find that it says—

n

'college' means a college or teaching
institution (other than a secondary, primary
or infant school or pathasala) maintained
by, or admitted to the privilege of, the
University;"

That is why I say it is not necessary to repeat
it; the definition of college carries the idea
which he has in his amendment.

PROF. M. B. LAL: I beg to submit to the
Education Minister that I have purposely used
the words "any other educational institution"
because I wish that the teachers of colleges
other than those maintained by, or admitted to
the privilege of, this University may have a
chance to appear in the M.A. examination in
Hindi and the Hindu University may thereby
be able to promote the cause of Hindi. That is
my object.

THE DEPUTY CHAIRMAN; Prof. Lai,
are you pressing your amendment No. 23?

SHRI M. C. CHAGLA: May I just say a
word? Prof. Lai knows that I am not
obstructive. The reason why I cannot accept
his amendment is this. 'College' is defined
and I do not want a student coming from
outside the University to get a degree without
residing there or without having something to
do with the college or becoming a member of
the college. If he becomes a member of the
college, that is covered by the definition of
‘college', I am afraid, any one coming from
outside will have nothing to do with it all.

PROF. M. B. LAL: I do not want any other
thing. I am only pointing out what happened
on the subject in the University.

THE DEPUTY CHAIRMAN: What about
your amendment?

PROF. M. B. LAL: The amendment is this.
In this Bill they have
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cnanged me woras. i wisn 10 restore the old
words in their place. I do not want any other
thing. I wish to restore the words that existed
in the original Act since 1950. I agree with
the Education Minister that such rules are laid
down that they are not allowed. But if they
are MAs, etc. in certain cases, they should be
allowed. That is all.

SHRI M. C. CHAGLA: Therefore, it
covers; this is superfluous.

THE DEPUTY CHAIRMAN: The question
is:

23. "That- at page 3, lines 8-9, for the
words 'any college' the words 'any other
educational institution' be substituted,"

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

"That clause 5 stand part of the Bill."

The motion was adopted. S0

Clause 5 was added fo the Bill.
Clause 6—Amendment of section 5

THE DEPUTY CHAIRMAN: Dr. Tara
Chand, are you moving your amendment No.
25?

DR. TARA CHAND: I do not move my
amendment.

Clause 6 was added to the BilL

Clause T—Substitution of new sections: for
sections 6 and 7

DR. TARA CHAND: Madam, I move:

26. "That at page 4, for lines 14 to 29,
the following be substituted,. namely: —

'6. (1) The Governor of the State of
Uttar Pradesh shall ex-officio be the
Rector of the University.
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(2) The following shall be the officers
of the University name-
ly:~
(@)
(d)
(©)
(d)
(O]
®
(g) the Deans of Faculties,
(h) the Dean of Students'
Welfare,
(i) the Principals of Colleges
maintained by the University,
(j) the Liberarian,
(k) the Chief Proctor,
(1) such other persons as may be
declared by the Statutes to be the
officers of the University.'"

the Chancellor,

the Pro-Chancellor,
the Vice-Chancellor,
the Adviser,

the Registrar,

the Finance Officer,

27. "That at page 4, for lines 15 to 29,
the following the substituted, namely:—

'6. Officers of the University.— The
following shall be the officers of th,
University, namely: —

(@)
(b)
()
(d)
(©
®
(g) the Finance Officer,
(h) the Deans of Faculties,
(i) the Dean of Students,
(j) the Librarian,

(k) the Chief Proctor,

the Chancellor,

the Pro-Chancellor,

the Rector,

the Vice-Chancellor,

the Deputy Vice-Chancellor,
the Registrar,

(1) such other persons in the
servic? of the University as may b;
declared.by the Statutes to be the
officers of the University.* "

29. "That at page 4, lines 37-38, for the
word 'Vice-Chancellor' the word 'Pro-
Chancellor' be substituted."
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dU. "That at page o, atter line 5, 'ollowing
be inserted namely: —

'7 AA. The Pi o-Chancellor shall be
elected by the Court and shall hold office
for a term of thre, years:

Provided that the Pro-Chancellor shall,
notwithstanding the expiration of his
term, continue to' hold his office until
the election; of his successor.'"

31. "That at page 5, for lines 12' to 15,
the following be substituted, namely: —

'(2) The members of the committee
shall be persons not in the employment
of the University or a college, to be
nominated by the Executive Council."

33. "That at pag. 5, lines 13-14 for the
words 'connected with the Unitversity or a
college nominated by the Court' the words
'in the employment of the University or a
college' be substituted."

34. "That at pag, 5—

(1) in line 20, for the word 'ineligible’
the word 'eligible' be substituted; and

(ii) at the end of line 21, after the
word 'office’ the words 'for one more
term of three years' be inserted."

35. "That at page 5, line 28, for the word
'Ordinances' the word 'Statutes' be
substituted."

36. "That at page 5,—

(i) in line 61, for the words 'the
Rector' the words 'the Adviser' be
substituted; and

(ii) in line 32, for the word 'Rector' the
word 'Adviser' be substituted."

37. "That at page 5,—

(i) in line 31, for the words 'the
Rector' the words 'the De-
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[Dr. Tara Chand.] puty Vice-Chancellor'
be substituted; and

(ii) in line 32, for the word, 'Rector’
the words 'Deputy Vice-Chancellor' b,
substituted."

38. "That at page 5, line 38, for the
word 'Chancellor' the word 'Pro-
Chancellor' be substituted."

39. "That at page 6, line 4, for the words
'in the absence of the Chancellor' the words
'in the absence of the Chancellor and the
Pro-Chancellor' be substituted."

SHRI P. N. SAPRU (Uttar
Madam, I move:

Pradesh) :

28. "That at page 4, after line 16, the
following be inserted, namely:-

'(aa) the Pro-Chancellor,."

PROF. M. B.
move:

LAL: Madam, I

32. "That at page 5, lines 13-14, for the
words 'nominated by the Court' the words
‘elected by the Court under the system of
proportional representation by means of the
single transferable vote' be substituted."

(The amendment also stood in the names of
Shri Mulka Govinda Reddy and Shri R. S.
Khandekar)

The questions were proposed.

PROF. B. N. PRASAD: If you permit; I
may say that all these amendments are before
us. They have "been moved. Now you can just
take the sense of the House unless and until
the mover insists on making a speech.

THE DEPUTY CHAIRMAN: That is why
I am giving him a chance to speak. I am
following the Parliamentary procedure in
asking him if he has anything to say. If he has
not, I will move on to Prof. Mukat Behari Lai.
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DR. TARA CHAND: Madam, I lave
moved that the Governor of the state of Uttar
Pradesh shall ex~ officio be the Rector of the
University. fow from the principal Act of
1915 :h, office of "Rector" has been iropped
in this Bill.

PANDIT S. S. N. TANKHA; The
Governor was the Rector.

DR. TARA CHAND: My  contention is
that the Banaras Hindu University is a
University which is situated in the Stat, of
Uttar Pradesh. This University has largely to
deal  with the Government of Uttar Pradesh.
It has to depend upon the Government of Uttar
Pradesh for many amenities, for law and order,
for acquiring land, for getting electricity, water
etc. Its students largely reside in the city of
Varanasi and  teachers also.  There are
quite a large number of things for which the
University has to look up to the Government of
Uttar Pradesh for carrying on its  work. In
such circumstances it is only proper that the
head of the Government of Uttar Pradesh,
namely, the Governor, should haVe
some official position in the University of
Banaras. It  will make the Governor feel
that he is a part of the University = and it
will, therefore, lead to giving the University
greater attention  than  the Governor
would otherwise do. He would not be
merely the Governor of Uttar Pradesh but he
will be the Rector of the University and,
therefore, the University is likely to profit.
By his becoming a part of the University the
Governor will realise that he has special
responsibilities  towards  the University of
which he is the Rector. Therefore, th,
Governor should  remain the Rector of the
University. It is not a purely honorary office.
It is an office which carries with it a large
number of responsibilities towards the
University. Therefore, I feel that it is
important that th, Governor of the
State should be the Rector of the
University.

SHRIP.N. SAPRU: Madam Deputy
Chairman, so far as my amend-
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merit is concerned, it relates to Pro-Chancellor.
I think in Western Universities the number
of honorary officers is pretty large. If you
were to look at the calendar of any British or
American University, you will find that there
are, what you would call, many superfluous
officers.  Now, I do not look upon the Pro-
Chancellor as a superfluous officer. I can
conceive of occasions when the Chancellor s
not present and when it may not be desirable or
possible for the Vice-Chancellor to preside.
I may also point out that in the London
University they have an officer called  the
Chairman of the London  University Court.
Lord Justice Burke was  the first Chairman of

the London University Court while
Macmillan retired as Chairman of the
London University Court.  The  Chairman

of the London University Court was able to
render  distinguished services to the
University particularly in the financial
direction. Because of his prestige he was able
to canvass opinion for the University.
Therefore, it is desirable and essential that
eminent men in the public life of the country
should bo associated with the University
in capacities of dignity and honour. You know
that the Chancellors of Oxford and Cambridge
are elected offices and men of the highest
standing stand for them. We have fortunately
an elected Chancellor. But we should have
also an elected Pro-Chancellor. It
happens that so far it has been our practice
to have a' ruling  Prince as our Pro-
Chancellor. Itis necessary for u.s to follow
that in future it may foe possible for us to draw
from the public life of the country men
of eminence who will adorn the position of a
Pro-Chancellor. I would, therefore, suggest
respectfully to  this House that it should
reconsider the opinion expressed on this
matter by the Joint Select Committee, and
I would, therefore, suggest that the office
of  Pro-Chancellor should be retained.
Remember, Madam Deputy Chairman, we
haVe abolished th, post of Treasurer. We
have substituted for the post of Treasurer the
post of a Finance Officer. I am not raising
any
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question about that. But there shouh be some
elective offices in the Uni versity Court
which should hav power to elect some men
of stature t< positions of dignity and honour
ii the University. For this reason I fee rather
strongly about this. There an certain
authoritarian tendencies in ou) University
life and I would like som< check to be put
upon these authori-terian tendencies. I
would, therefore press upon this House to
accept mj amendment.

PROF. M. B. LAL: Madam, mj amendment
deals with the questior of the persons to be
elected or choser by the Court on a
Committee which was to recommend the
name for Vice-Chancellorship. Mr. Shukla
yesterday rightly pointed out that when the
Court is required to choose two persons on
the Committee, he should be chosen under the
system of single transferable vote. It was told
to me that the word "nomination" would not
then be proper. Therefore, I have proposed
that two members of the Committee shall be
persons not connected with the University or
a college, elected by the Court under the
system of single transferable vote If there is
unanimity in the Court, two men can be
chosen without any contest. In case ther, is
any difference of opinion, then two persons
will be chosen under the system of single
transferable vote and the different points of
view that are represented on the Court will be
represented on the Committee arid these two
persons then, along with the third, nominated
by the Visitor, would be able to suggest,
proper names for the Vice-Chancellorship. 1
hope our Education Minister would be
prepared to accept this amendment.

I wish to further point out that the system of
election through a single transferable vote has
been accepted by us in this Bill. I may also
point out to you that even in the Rajya Safoha
whenever persons are elected. they are elected
under the system of  proportional
representation with the single transferable
vote so that  dif-
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[Prof. M. B. Lai.] ferent points of view
may be represented °n the Committee. This is
generally done when the system of election is
an indirect one and the constituency is a small
one. I therefore hope that the Education
Minister will be glad enough to accept (my
amendment and the House will oblige and
accept this atnendment.

PANDIT S. S. N. TANKHA: I support the
amendments moved both by my friend Dr.
Tara Chand re. the office of Rector and the
suggestion made by Dr. Sapru that the Pro-
Chancellor should also be an officer of the
University. I agree with both these points of
view. One little thing that Dr. Tara Chand
failed to mention was that the U.P.
Government is also making a contribution to
the funds of the Banaras Hindu University, [
think about Rs. 1 lakh. If by virtue of that a
representative of the Government, namely, the
Rector, will be on the University Court, I
think that will be quite proper and as such I
think both these amendments should be
accepted by the hon. Minister.

SHRI P. N. SAPRU: The word 'Rector' will
have to be changed to 'Chief Rector'.

o} wpTETT 9aTT W o F G
gz fagrdare & St e
fer & wwa wwda w7 20 F9
T q29 & A1 g7 #7 Gde frar ar
foe s g fF swgomia #7 gwma s
TEA FIE FTLNPAT FLAT 4T FET 7T
74T fey Tt et &1 forer it ofT
F1 98 SAEqT 7AT A&7 47 | wwear
g fF o1 @1 7t F7 wAT A g
AR T FAT F A 7 AR SFE
foelY um anfa & g & avaew Ha
aFAr & WYT T ot g G g
wafau ag it fafrer sragrfas 9=
sAeqT £ IANT #ArETe AT o a1
I T NG AEEO R AT ST F 0 AT

[ RAJYA SABHA | University (Amendment)

1026
Bill, 1964

griifaaa #nft ST W 9wE ER
e g w18 gt A g T A
qardf | Fw F1 TR W S AL
TAE § ATAT AT § A7 WAL 0
At At & wvafwEt & 97 s 7 weer
At 77 g fF argm=iEeT 11 A
1 AT | ¥ 5@ A9rET &7 ST Fear
& A uR et @ £ e fore Wl

&9 A fgade @med #1 SHiwre

FT |

ZHE & faga w7ar =ngan g fa o
YA ATAA A ST AT ZATE AT
TERT BMo AR T & TA T &Y
w7 afwfa § F160 fa=me gar ar A1
¥ faaa war & FA 4 IEEr 22
AT F9 F9 A g3 T AT AT )
7 v ag Fdws e ar fe o sree
¢ 98 TET WAW & TISAA T3 42T &
AT ET AT W TATL FT AT AET
21 Afiw T A T A gU AwAT
& 7 ¥ wyrar gf o f avew siwerc
& foar <iv f ==t a1 o oFsifza
Tarf el &, 5 Agi 71 g Fd wfawrin
g 78 wr gt & ag 3w gar oad
21, A1 FAA AT T ATE H L Hopa
1 FEAIFTE AEL (a7 a1 1| 7 § fagas
e f& ooy adi ®1, YT AW ql-
ATAATEAT T, WIT AT & T AT
e & fad Ssq s A s
& TRT T TIH IO T2W F AT
F1 73 famafaarem #1 e =
FarrT STy Y2 30 WA FT STSA WA
farer Wt Sft = aaa § sefam 27

T WRT F Atg F NeaT wpE
fag@t &9 St ¥ @wET FT omda
FETE |

SHRI M. C, CHAGLA: As regards
Prof. Lal's amendment, may I point
out to him that if his amendment

is to be accepted, the two nomineces
of the court will have 1o be members
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of the Court. The language used in the Bill
is 'College nominated by the Court'. That
means, the Court can appoint from itself
or from outside. That is why we have
deliberately used the word 'nominated'.
My friend wants to substitute 'election’'
which means they will have to be
members of the Court.

PROF. M. B. LAL: Not necessarily. If
you have any objection to the word
‘election’, I have no objection to using the
word 'nomination'.

SHRI M. C. CHAGLA: The other
objection is, let the Court lay down its own
procedure. We have provided for it in the
Constitution. Those are the two grounds
why I could not accept it.

As regards my friend Dr. Sapru's
amendment, the view taken in the Select
Committee—and rightly— was ... .

SHRI AKBAR ALI KHAN (Andhra
Pradesh): They are very reasonable and they
may be accepted. I mean Dr. Tara Chand
and Mr. Sapru.

SHRI M. C. CHAGLA: The Select
Committee considered carefully and said:
'We do not want sinecure posts which have
no substance, no functions or no duties. The
Pro-Chancellor has not been given any
duties under the Act.'

DR. TARA CHAND: I question that they
have no duties.

SHRI AKBAR ALI KHAN: The House
has a right to overrule the Select
Committee.

SHRI M. C. CHAGLA: I am not
suggesting it. I am only saying that the
Select Committee's view is right because
what is the use of having a Pro-Chancellor
who has been given no function under the
Bill? He is merely a figure-head.

As regards the Governor of U.P. we have
given him the right to nominate a member to
the Court. He also has been given no
functions and
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the Select Committee said: '"Why en
cumber the  University with  Pro-
Chancellor, Pro-Vice-Chancellor,

Rector, etc. when no functions are
assigned to them?' This was the cor
rect view. We do not want too many
persons to be nominated to the posts
which are purely dignified, without
any function, without any duties. I
think the decision of the Select Com
mittee is right and we should not
alter it.

DR. TARA CHAND: I may say that [ am
rather surprised to hear that

THE DEPUTY CHAIRMAN: You need
not make any remark. Do you press your
amendment?

DR. TARA CHAND: I press.

THE DEPUTY CHAIRMAN: I will put
amendment No. 26 to vote.

DR. TARA CHAND: I had spoken only
regarding Rector. I did not make any speech
regarding the other changes that are
mentioned.

THE DEPUTY CHAIRMAN: But the
amendment goes to the vote. You cannot
break up the amendments at this stage.

PROF. A. R. WADIA: There are two sub-
clauses (1) and (2).

DR. TARA CHAND: 1 have moved
only sub-clause (1) and I did not
move the others.

THE DEPUTY CHAIRMAN: I do hope
that the House appreciates that the
amendment has to be put to the House as a
whole. Whether he moved half or whole is his
concern. I will put the amendment as a whole
to the House.

PROF. A. R. WADIA: It will not be
possible for us to accept the amendment as a
whole because there are different posts. We
may accept one and reject the others.
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SHRI NAFISUL HASAN (IUttar Pradesh):
Only a part has been moved.

THE DEPUTY CHAIRMAN: I follow the
Rules of Procedure and 1 will put
amendment. No. 26 to voir.

The question is:

26. "That at page 4, lor lines 14 to 29,
the following be substituted, namely:—

'6. (1) The Governor of the State of
Uttar Pradesh shall ex-officio be the
Rector of the University.

(2) The following shall be the officers
of the University, namely:—

(a) the Chancellor,

(b) the Pro-Chancellor,
(c) the Vice-Chancellor,
(d) the Adviser,

(e) the Registrar,

(f) the Finance Officer,

(g) the Deans of Faculties,

(h) the Dean of Students' Welfare,

(i) the Principals of Colleges
maintained by the University.

(j) the Librarian,

(k) the Chief Proctor,

(1) such other persons as may be
declared by the Statutes to be the
officers of the University."

The motion was negatived.

THE DEPUTY CHAIRMAN: Amendment
No. 27 is consequential and it goes. It is
barred.

Amendment No. 28 is also barred.

PANDIT S. S. N. TANKHA: How is it
consequential? In amendment No. 27 he has
mentioned sub paras
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(a) to (). By dropping one office, you cannot
say that all these subclauses become
consequential; that other changes cannot be
considered is correct.

THE DEPUTY CHAIRMAN: All right.
Amendment No. 28 will be put to the House.

The question is:

28. "That at page 4, after line 16, the
following be inserted, name-ly:-

'(aa) the Pro-Chancellor'."The

motion was negatived.

THE DEPUTY CHAIRMAN: Amendment
Nos. 29 and 30—barred. Now amendment
No. 31. Are you pressing it?

DR. TARA CHAND: I have not yet
spoken on this amendment.

THE DEPUTY CHAIRMAN: Well, I will
give you a chance to speak on amendment
No. 31.

DR. TARA CHAND: I have spoken only
about the Rector and nobody else. Here what I
have suggested is that "the members of the
committee shall be persons not in the
employment of the University or college, and
the words in the Bill are not connected with
the University Now there are lots of people
connected with the University; for instance
take the Banaras Hindu University. At the
moment, on the Executive Council of the
Banaras Hindu University you have a person
like Pandit Hriday-nath Kunzru. Now is it
desirable that a person like Pandit Hridaynath
Kunzru should be shut out from this
committee merely because he is connected
with the University? The term "connected
with the University" is capable of being
interpreted very widely. Is an examiner of the
Banaras Hindu University connected with the
University or not? Is somebody
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else wno nas given a donation to me University
connected with the Uni- iversity or not?
Therefore, the term I "connected with the
University" is, to my mind, extremely wide and
shuts out quite a large number of people who
ought to be considered as fit to be members of]
this committee. Therefore I have suggested that
in place of "not connected with the
Univer- |sity * * *" we should say
"not in the employment ofthe University *
* *" nominated not by the Court as is in the
Clause, but "nominated by the Executive
Council".

PROF. A. R. WADIA: There is a good
deal to be said for this.

SHRI M. C. CHAGLA: Dr. Tara
Chand has not said why he wants the Executive
Council in place of the i Court.

DR. TARA CHAND: May I say why I want
the Executive Council and not the Court? The
Court is a very large body.  The Court is a
body of aboui a hundred persons and .out of]
these hundred persons about more  than
sixty per cent are people who have very
slender relationship ~ with  the University.
They have very little knowledge of it.

They would becoming once a year to
the University to attend the Court, and
these gentlemen, or ladies, whoever they

are, are expected to select two persons who
are going to recommend the name of the
Vice-Chancellor. Now this, to my mind, is an
exceedingly surprising  proposition. The
Executive Council consists of a much smaller
number of people. They are in contact with
the working of the University. They know
the people that are in the University, who
are deserving or who are not deserving, and
they also know the people outside.
Therefore it stands to reason that these two
men, who are  going to function as members
ofa committee of which the nominee of the
Visitor is going to be the Chairman, should be
knowledgeable persons and such  persons
should be selected by a responsible body of
men like the
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Executive Council, men with pretty good
experience and knowledge of men and affairs.
Now in the Court, where you have a large
number of people, people who do not know
much about the University, it is much easier
to canvass people, it is much easier to sway
the minds of the people by considerations of
all kinds. But it is not the same with the mem-
bers of the Executive Council, and therefore it
is necessary that for the selection of the Vice-
Chancellor of the University more
responsible, more knowledgeable people
should be members of this committee.

Another thing is that the Vice-
Chancellor selected will function as such
for a period of five years. Sometimes, in the
midst of his term the Vice-Chancellorship
may become vacant.  Are you going to
summon those hundred people in order
that they could nominate two persons to
serve on this committee? If so, it is
unnecessary expenditure, unnecessary
waste of energy, unnecessarily causing to
the University  all  this expenditure. I
think from the point of view of the proper
functioning of this committee, it s
necessary  that not a large body of men
should be asked to make recommendations
for membership of this committee, but a small

body, which possesses the knowledge
of the University and its working and is in
contact with it should be able to suggest the

names of persons who will act an this com-
mittee. In the Delhi University it is the
same; in the Delhi University it is not the
Court which selects these two gentlemen; it
is the Executive Council which nominates
these two gentlemen, and I think it is the
same in other universities, and I do not see that
there is any case made out that the two
persons who are to act on this committee
should be selected by the Court and not by
the Executive Council.

SHRI M. C. CHAGLA: When the
Bill was introduced, the proposal was
that the two members should be
selected by the Executive Council.
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[Shri M. C. Chaglaj Then in the Select
Committee there was a great pressure that the
Vice-Chancellor should be selected by the
Court—-well, that was really impossible—
and ultimately this compromise was arrived at
that, instead of the two members being
selected by the Executive Council, they
should be selected by the Court, and I think
the compromise is a fair one and should not
be disturbed.

With regard to the other point raised by Dr.
Tara Chand, I think it is very necessary that
these two people should have no connection
whatsoever with the University. Merely "not
in the employment of the University" is not
enough, and that is why we have advisedly
used the words "'persons not connected with
th University" etc. A person may not be "in
the employment of the University", yet he
may have some connection with the
University, and the idea is that those who
serve on the committee for the purpose of
selecting the Vice-Chancellor should have no
connection with the University. Therefore I
am sorry I cannot accept this amendment.

THE DEPUTY CHAIRMAN:
question is:

The

31. "That at page 5, for lines 12
to 15, the following be substituted,
namely:—

'(2) The members of the committee
shall be persons not in the employment of the
University or a college, to be nominated by
the Executive Council."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

32. "That at page 5, lines 13-14,
for the words ‘'nominated by the
Court' the words ‘elected by the
Court under the system of propor
tional  representation by means  of
the single  transferable vote'  be

substituted."
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The motion was negativea.

THE DEPUTY
Amendment No. 33—barred.

CHAIRMAN:

DR. TARA CHAND: The Bill seems to
contemplate that a Vice-Chancellor once
elected should not be reelected. Again I must
say that I was greatly surprised when I heard
the speech of the Education Minister, that if
the Vice-Chancellor says after five years, then
all kinds of difficulties will arise. I think he
said thai vested interests will arise and that he
would become stale after five years. Now, if he
becomes stale in one university after five
years, he is stale for the rest of the universities
and he cannot go near any university. I know
that there have been and are quite a large
number of Vice-Chan-cellors who have held
the post of Vice-Chancellorship for longer than
five years. In the university from which 1
myself come, the Allahabad University th first
elected Vice-Chancellor, Mahamahopadhyaya
Pandit Ganganath Jha, held the post for nine
years, and if he desired, he could have been re-
elected for a fourth term, but as his health was
failing, he did not wish to stand for the Vice-
Chancellorship any more, and therefore he
retired. His successor, Pandit Igbal Narayan
Gurtu, had two terms of three years each. Then
his successor, Dr. Anvarnath Jha, had also two
terms and he could have had more terms than
two, but he was called away to some other
work.

So far as I am concerned, I have not heard
that the heavens have fallen because
these'gentlemen held this office. continuously
for two or three terms. There is a Vice-
Chancellor in India, who has held the Vice-
Chancellorship for more than twenty years,
and nobody has told me that because he has
held the office of Vice-Chancellor for twenty
years therefore that university has gone to
dogs and only God alone knows what may
happen. We know what has
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happened in the Madras University. It is not
necessary to bring in God to let us know what
has happened and I am sure that the
association of Dr. Lakshmanaswamy
Mudaliar with the University of Madras has
been to the benefit of the Madras University,
in spite of the fact that he has been for twenty
years there as Vice-Chancellor. Nor has he
created any vested interests in that university,
nor has he become stale in the University of
Madras. There are other universities where
people have held the vice-chancellorship for
much longer periods than five or ten years. I
need not call attention to universities outside
India. There are some universities outside
India where the Vice-Chancellor's office is
practically a life term appointment and
nobody has taken any objection to the fact
that the Vice-Chancellor is a' life-long officer.

Five years in my opinion is too short a term
for any Vice-Chancellor. In a university the
courses of studies are laid down three years
before the examination. Many other
arrangements are made in the university some
two or three years before the time they come
into force. The Vice-Chancellor of the
university should be able to steer the proceed-
ings of the university so that the ideas which
he has in mind could be worked out, and if he
has any progressive views to bring upon the
work of the university, he should be able to
see that they are carried out. After all, why
should it be assumed that ajfter five years the
Vice-Chancellor becomes useless for the
university in which he has been Vice-
Chancellor?

THE DEPUTY CHAIRMAN: 1
think you have made your point. This is an
amendment and you need not speak so long.
You have made your point.

DR. TARA CHAND: I may have made my
point with you. I wonder whether I have made
my point with the gentleman sitting to your
right. If I have made my" point with him then
it is all right.
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THE DEPUTY CHAIRMAN: I know you
will never make it. It will not improve your
situation even if you speak for ten more
minutes.

DR. TARA CHAND: I am not fond of
hearing my own voice.

THE DEPUTY CHAIRMAN: The
Minister should be convinced more than the
Chair. If you have anything more, you may
say it. I would like to finish this' clause before
we rise for the day, I mean clause 7.

DR. TARA CHAND: If you do not want to

THE DEPUTY CHAIRMAN: No, no. you
may go on if you have anything new to offer.
If you have any new matter to offer, please do
S0.

DR. TARA CHAND: I have suggested that
if the hon. Minister is not prepared to a'ccept
another five years, then he may accept
another three years term.

SHRI P. N. SAPRU: No, no. Nothing more
than five years.

DR. TARA CHAND: That is a mater of
opinion. The opinion that I have held is that it
is in the interest of the University that if at the
end of five years the Vice-Chancellor is
showing that he has been a' successful Vice-
Chancellor, then he should be given an
opportunity to continue in that University.

SHRI M. C. CHAGLA: I cannot accept this
amendment. It is much better that the Vice-
Chanrellor should know that after five years
he has to go out. Otherwise at the end of the
fourth year or so, he starts thinking of his re-
appointment and of canvassing and bringing
political pressure and so on. After all, he can
go to other universities. As I have said, in all
the Central Universities the Vice-Chancellor
is not eligible for re-election, and we ar,
following the model, of the other Central
Universities here.
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THE DEPUTY CHAIRMAN":
question is:

The

34. "That at page 5—

(i) in line 20, for the word 'ineligible’
the word 'eligible' be substituted; and

(i) at the end of. line 21, after the
word 'office' the words 'for one more
term of three years' be inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN:
Amendment No. 35 is in the name of Dr. Tara
Chand. Are you pressing your amendment
No. 35?

DR. TARA CHAND: Yes, Madam. In this
amendment I am suggesting that the terms and
conditions of service of the Vice-Chancellor
ought to be governed by the Statutes and not
by Ordinances. 1 say this because an
Ordinance is mor, ea'sily changeable and
Statutes are not so easily changeable, and I do
not think that the terms and conditions of
service of the Vice-Chancellor should be
easily changeable.

SHRI M. C. CHAGLA: I do not think it
makes any difference and if Dr. Tara Chand
feels very strongly about it, I will accept his
amendment. Both the Ordinances and the
Statutes are under the control of the Visitor. If
Dr. Tara Chand feels that it elevates the Vice-
Chancellor's office if his terms and conditions
of service are governed by the Statutes, I will
accept it. I must accept some amendment of
Dr. Tara Chand.

THE DEPUTY CHAIRMAN: The question
is.
35. "That at page 5, line 28, for the word
'Ordinances' the word 'Statutes' be
substituted.

The motion was adopted.

THE DEPUTY CHAIRMAN: Then I find
that amendments Nos. 36, 37, 38
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and 39, standing in the name of Dr. Tara
Chand, are barred.

Now 1 shall put
amended, to vote.

clause 7, as

The question is:

"That clause 7, as amended, stands part
of the Bill".

The motion was adopted.

Clause 7, as amended was added to  the
Bill.

New Clause 1A4.

SHRI P. N. SAPRU: Madam, I beg to
move:

40. "That at page 6 after line 38, the
following new clause be inserted, namely:

'7-A. (1) There shall be a Students
Council' representing the students of
various Faculties, Colleges and Halls" of
the University elected in such manner as
may b, determined by the Statutes.

(2) The Dean of the Students' Welfares
and the Chief Proctor shall be ex-officio
members of the Council.

(3) The' Council shall have the right
of making representations to th, University
authorities including the Vice-Chancellor
in regard to the grievances of the students
and their welfare generally.

(4) Specific provision shall be ma'de
in the Statutes for the representation of the

(Kl

women students.'.

Madam, we have in the Bill stated that the
students will join their Union voluntarily. I
think this is the right principle. I am in
agreement with the view that entry into
Students' Union should not be compulsory.
But I have had some experience of union
activities and the settling of disputes re-
garding Union matters. I think that while the
Union should confine itself to literary or
artistic discussions or activities or even
discussions of a political character—I do not
see why they should not discuss Prof. Ranga's
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description of Mr. Namboodiripad's political
activities freely in their Union—I should like
the Union to have no character of a trade
union. I would not like them to become what
they have in fact become, trade unions. But it
is necessary, however, to give to the students
representative Councils. They should have
some constitutional audience whereby they
can make their grievances known to their
Dean, to their Vice-Chancellor, and to their
Professors. For this reason I have provided for
Students' Councils. In the Civic Universities
of Britain you will find that they have these
representative Councils. They have, in fact,
gone further. They have given representation
to these Councils o, the Court of the
University. I am not going as far a,g that but |
want the students to feel that they are fully
self-governing in a corporation meant for the
benefit of the students and teachers alike,
meant for the promotion and advancement of
research and knowledge. Therefore, I do earn-
estly hope that Mr. Chagla, who'was a
prominent member of the Union in my days at
Oxford and who is a very democratically-
minded person, will be good enough to
accept, if not the letter, the spirit of this
amendment.

The question was proposed.

SHRI M. C. CHAGLA: 1 have already
submitted, Madam, that I have moved an
official amendment to the same effect.
Perhaps he has not studied the papers. That is
amendment 92 which is to the following
effect:

"(xiiia) to constitute a Council of
Students' Affairs consisting of such
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number of teachers and students as may be
prescribed by the Ordinances to advise the
Academic Council on matters relating to
the welfare of the students of the Uni-
versity."

Therefore, I would beg of my Mend, Mr.
Sapru, to withdraw this as I have moved an
official amendment which would serve the
same purpose.

SHRI P. N. SAPRU: Madam, in view of
this, I would beg leave of the House to
withdraw this amendment.

*Amendment  No.
withdrawn.

40 was, by leave,

THE DEPUTY CHAIRMAN: I do hope
hon. Members will bring their list of
amendments with them so that we can
proceed smoothly.

SHRI P. N. SAPRU: The office should
supply us copies.
THE DEPUTY CHAIRMAN: We shall

take up clauses 8 and 9. There are no
amendments.

. Clauses 8 and 9 were added to the Bill.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at two
minutes past five of the clock till
eleven of the clock on Friday, the
12th November 1965.

*For text of amendment vide col. 1038

Supra.



